[7 May, 2007} ' RAJYA SABHA
| - Judges' population ratio

13411. SHRI SHATRUGHAN SINHA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether it is a fact that fifty judges are required for per ten lakh of
population for providing speedy justice;

(b) whether it is also a fact that almost eleven judges are avallable for
per ten lakh of populatnon at present; and .

(c) if so, the action being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI K. VENKATAPATHY): (a) to (c) The Law Commission in its 120th
Report recommended that the strength of judges per one million
population may be increased from 10.5 to 50 judges per million population.
The present judge strength in india is 14 per million population (approx.).

The judge strength of the High Courts is reviewed every three years.
The last Triennial Review of the Judge strength of the various High Courts
was held in 2006. The data received from the High Courts for the triennial
review of the judge strength of the High Courts has been analyzed and
according to the guidelines fixed for the increase of the strength, only
eight High Courts have qualified for increase in their Judge strength.
With regard to subordinate judiciary, the Supreme Court, in its judgement
of 21st March, 2002, in All India Judges' Association & Ors Vs. Union of
India & Ors, directed that an increase in the Judge strength from the
existing 10.5 or 13 per 10 lakh people to 50 judges per 10 lakh people
should be effected and implemented within a period of five years in a
phased manner to be determined and directed by the Union Ministry of
- Law. The Central Government have filed an affidavit in the Supreme
Court praying that the increase in judge strength in the Union Territories
for which Central Government is administratively responsible be allowed
based on workload and pendency of cases. The matter is sub-judice.

Strength of Judges in Jharkhand High Court

13412. SHRIAJAY MAROO: Will the Minister of LAW AND JUSTICE
be pleased to state:

TOngmaI notice of the question was received in Hindi.
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(a) whether the State Government of Jharkhand have requested to
increase the sanctioned posts of judges in the High Court of Jharkhand;

(b) if so, the view point of Government in this regard; and

(c) if not, whether Government will take initiative to consider this issue
keeping in view the number of pending cases in the High Court of
Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF LAWAND JUSTICE
(SHRI K. VENKATAPATHY): (a) to (c) in pursuance of the judgment of
the Supreme Court of October 6, 1993 in the Supreme Court Advocates
on Record & Anrs. vs. the Union of India, the judge strength-of the High
Courts is reviewed every three years. Last review was conducted in the
year 2006 in which the Jharkhand High Court did not qualify for increase
in their judge strength.

Computérization of courts

13413. SHR! AMIR ALAM KHAN: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Central Government have sanctioned funds for
computerization of district and subordinate courts in the country;

(b) if so, the details thereof and the extent of funds sanctioned for
each State/Union Territory;

(c) whether Government are of the view that the delay in disposal of
cases will be reduced on account of computerization of district and
subordinate courts and the Judicial system of the country will become
efficient; and

(d) if so, manner in which it is likely to materialize?

THEMINISTER OF STATE IN THE MINISTRY OF LAWAND JUSTICE
(SHRI K. VENKATAPATHY): (a) to (b) Government has approved a
scheme for computerization of District and Subordinate Courts in the
country, the first phase of which is to be completed by 2007-08 at an
estimated cost of Rs. 442 crore. An amount of Rs. 187.05 crore has

1Original notice of the question was received in Hindi.
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